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12.16 hrs.
BUSINESS ADVISORY COMMIITEE
THIRTY-SECOND REPORT
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to move:

“That this House do agree with the
Thirty-second Report of the Bunsiness
Advisory Committee presented to the
House on the 13th August, 1973."

SHRI JYOTIRMOY BOSU (Diamond
Harbour):; I have given notice of my
intention to raise the matter of land-
grabbing by the Punjab Chief Minister.
I have ample evidence with me. You
kindly tell me what am I to do about it

I have written a separate letter,

MR. SPEAKER: When the business
for the next week comes up, this will
arise, not nmow.

SHRI JYOTIRMOY BOSU: I am on &
different issue....

MR. SPEAKER: I am not allowing

it.
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as if 1 am the only person.

AUGUST 16, 1873

Re. Withdrawal of
Locomen’s Strike
Everything is decided in this com-
mittec where the representatives of all
Parties sit.
q 44T @) T
It will be put before that committee.
Time is allotted by that commitiee. I
have no control over the allocation of
time. I just clear the motion whether it
is in order or not and it is for the ~om-
mittee to give decisions on such matters,
not myself alone.

Now, the question is:

“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 13th August, 1973.”
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The motion was adopted.

SHRI S. A, SHAMIM (Srinagar):
What happens to the submission I have
made?

MR. SPEAKER: We have alrcady
fixed a call attention on it.
SHRI JYOTIRMOY BOSU: 1 have

already written to you...

MR. SPEAKER: I am not gomng to
allow anything. ....(Interruptions) Any
member of the House gets up as if he
nmis got the right or the privilege to say
anything about any man in this country.

RE. WITHDRAWAL OF LOCOMEN'S
STRIKE

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): You will remember, Sir,
that the Housc received with great joy
the statement made by the hon. Minister
for Railways on 13th August, 1973 re-
garding the withdrawal of the Loco
men’s strike  Now I have received com-
plaints from several quarters that the
workers have not been released in many
places. Also, the warrants have mot been
withdrawn. Even fresh warrants are
issued and fresh arrests are made, This
is clear violation of the terms of the
agreement reached with the delegation of
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Joco running staff by the hon. Railway
Minister. It was clearly stated on the
floor of the House that all arrested woik-
ers will be released, not oaly in connec-
tion with the present agitation but also in
connection with the arrests in connection
with the agitation held in May, 1973. In
wpite of this arrests are taking place and
arresled workers are not being relcased.
I fear that Railway Board is interested
in sobotaging the settlement. This House
must take serious not of it, in the n-
terest of peace, in the interest of running
the rafllways without disruption of work.
I am afraid that the workers will be
driven to provocation in many places.
Although T join the committee in saying
that all the workers must resume duty,
at the same time, the Action Committee
vis sald it beyond any doubt that the
strike is withdrawn; but at the same time
the workers are unwilling in manv places
to resume duty because of this very pro-
vncation. May 1 request the Minister to
make a statement? 1 am sorry he is not
present in the House in spite of vour
office conveying the information to him.
This matter should not be treated lightly.

MR. SPEAKER: He is not bound to
be here. hecause this was given at short
notice.

€HRI PILOO MODY (Godhra): Will
vou please allow me to raive 5 matter
reparding Gurn Gobind  Singh  Medical
College?

MR SPTAKFR: Not now, please sit
down, T have piven chance to one Mem-
ber

SHRT PIT OO MODY: Do vou
to say, only one issue per day?

mcan

MR. SPEAKER: Not now please.

How can you raise this without a

notice to me?

SHRI PILOO MODY: I had informed
you.

MR. SPEAKER: Not in writing,

SHRI PILOO MODY: 1 have infurm-
ed you.

MR. SPEAKER: Please sit down.
Don't do like that in future. You will
please give a notice in writing, Please
don't do that by telephone, Now, Mr.
Damani.

SHRI S. R. DAMANI (Sholapur):
Mr. Speaker, Sir...... (Interreptions).
MR. SPEAKER: 1 am not allowing
any thing more now.

SHRI S. M. BANERJEE (Kanpur):
You wili kindly hear me, Sir. The
discussion on the Pay Commission's
Report is put down for four hours. Now
that the time of the Lok Sabha sitting is
extended, please extend the time for dis-
cussion of the Third Pay Commission
Report also,

MR. SPEAKER: That i< mean; for
another matter and not for this

SHRI 8. M BANERJEF: Kindly ex-
tend the time for this Report also.

MR. SPEAKER- You are sking me a
thing which T cannot do  You decided
that in the Business Advisory Commit-
tec. I shall call the mecting again if
you want,
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MR. SPFAKFR I cannot reverse the
decision taken by the Committee

SHRI & M. BANFRJFF- Wc can

move a motion

MR. SPEAKER: Please do not break
the healthy precedent of implementing
what was dccided once. T shall put it
again before BAC, if you like. And you
can discuss it there. Mr. Damani.




